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PERL MON'3LE MR. JUSTICE D.L. MEATA, VZ.

Heard the learned counsel for zhe
the groinds challenging the aslection of
Shri Mirrmal Muwer is £hat Shri Wirmal omar 1z a cloze relative

of whe Azsistant Superintzndent, The Assiatant Supsrintendsnc

shoald rot e selected.
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Fettzr gqualifisd. Th: miniioun qualifiszation required iz Middls

wre farancs has nok heen gilven o him. The nawe of the ap

was not gponsorsd by the Erplovient Exchange.

2. ve do not £irnd any patent ervcor in the szlectiorn
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